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Imported varieties of secret
telephones

1740. SHRI GURUDAS DAS
GUPTA: SHRI SURAJ
PRASAD:

Will the Minister of COMMUNICA -
TIONS be pleased to state;

(a) whether it is a fact that the
instruments of all top secret tele-
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taken by
secrecy of our top secrets?
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phones including that for defence are of
imported varieties and the manufacturers
and thei, agents ar, fully equipped with
decoding facilities in respect of these
telephones; and

(b) if so, what action has been I
Governmentto  ensure

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICA
TIONS (SHRI RAM NIWAS
MIRDHA): (a) No, Sir.

(to) Does not arise.

Petro-chemical complex in
Maharashtra

1741. MISS SAROJ KHAPARDE:;

Will the Minister of PETROLEUM be
pleased to state:

(a) whether it is a fact that Maharashtra
Government has urged the Central
Government for establishment of a petro-
chemical complex based on natural gas,
in the industrially back ward region of the
State;

(to) whether it is also a fact that
the Central Government announced in
February, 1982 Establishment of a
petro-chemical complex at a capital
cost of Rs. 1036 crores at Nagothane
in Raigarh district of the State and
also informed the State Government
of Maharashtra to initiate action to
provide infrast'ructural  facilities
required for the project;

(c) whethe, it is also a fact that
the State Government initiated action
to provide land, roads, water and
power required for the project and
also the proposed acquisition of the
required land was notified under the
Maharashtra Industrial Development
Act;

(d) whether it is a fact that the
Central Government have made only
a token provision fo'r the project on
the plea that it was to be cleared by
the Public Investment Board; and

(c) if so, whether the project has since
been cleared and the amount earmarked
for the project?



